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tbe representatives of various States io 
tbis re'.ard; and 

(c) the action taken thereon? 

THE MINISTER OF EDUCATION 
(SHRI K.C. PANT) : (a): Tbe amend
ment made to the University Orants 
Commission Act does nOl empower the 
Commission to derecognise the degrees 
obtained (rom any c.)lIege. The 
amended provision enables the Commis
sion only to prohibit coJlcaes which 
violate the provisions or the regulations 
framed under Section 12·A of the UGC 
Act from presenting any student for the 
award of the qualification CO'lcerncd. 
The Commission has not so far invoked 
this provision. 

(b) Bnd (c) : The Commission has 
apooillted a Commit Ice to frame regula
tions under the amended provision 
This Committee had d meeting at 
Bombay 00 FebJuary 9, 1985 at which 
discussions were held with thl! represen
tatives of the Governments of 
Maharu!!htra and Gujara't, and also the 
Principals of some unaided and self
supporting colleges. A similar IOCCfi(.~ 

was held at Bangalore 00 February 26, 
1985. Afler tbese meetings, the Com
mitlee decided to have further dis
cussions with the representatives of the 
maoagemcnts of selected private colle-

ges. These discussions are still to be 
held. 

AllocatloD for Men'ally Retarded 
People 

"'140. DR. KRUPASINOHU 
BH01: Will the Minister of SOCIAL 
AND WOMEN'S WELFARE be pleased 
to state: 

(a) tbe steps taken or proposed to 
be taken to belp tbe mentally retard. 
ed; 

(b~ the aJlocalion made for tbe 
purpose during th~ Jast three years, 
year-wise; and 

(c) the steps tak.en to se',,: that it is 
properly utilized and rcaches tbe 
descrving persons ? 

THE MINISTER OF S'FATE OF 
THE MINISTRY OF SOCIAL AND 
WOMEN'S WELFARE (SHRIMATI 
M. CHANDRASEKHAR): (a) to (c) : 
The Central Government provides 
financia I assistance to voluotury organi. 
sations for promoting educatioo, train
ing and rehabilitation of the mentally 
disabled persons. Duriog the last tbree 
years the following amounts bavo been 
releast'd to voluntary orlanisations : 

1981-82 1982·83 1983·84 

Voluntary Orgnisations 31.53 

2. A Na tional, Institute for the 
Mentally Handicapped has recently 
been set up at Hyderabad. A sam of 
Rs. 5 l<ilc hs ~ach was released to lhe 
organisation during 1983-84 and 
1984·85. 

3. The Ministry runs a special 

1981·82 

40.27 
(RI. in laths) 

46.30 

scbool for mentally handicapped 

children viz Model School for the 

Mentally Deficient Children 10 New 

Delhi. During the palll three years 

tbe follow,ing amouDts huve been 

released to tbe Scbool : 

1982-83 1983-84 
._-------"_,,_ .. ,--,----

(Rs. in lakhs> 

Schoo) 6.90 7.24 8.47 
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4. Scholarships are given to the 
mentally handjcapped children in 
Clau·IX and onwards for pursuing 
academic and vocational studies. 

S. Special employment exchanges 
reliater mentally handicapped persons 
for placement in jobs. 

6. Grants are given to voluntary 
organisations for service programmes 
on the ba~is of audited accounts for the 
past year and recommendations of the 
State Government. The accounts of 
the National Institute. the Model 
School and the scholarship Scheme are 
audited by the Comptroller and Auditor 
General of India. 

Cancellation of Driving Licences for 
want of Photographs by Delhi 

Traffic Police 

661. SHRI G. VIJAYA RAMA 
RAO: Will the Minister of SHIPP. 
ING AND TRANSPORT be pleased to 
state : 

(a) whetber Government are aware 
of tbe new rule being followed by the 
Delhi Traffic Polic~ cancelling all valid 
driving licences for want of pbotographs 
of drivers; 

(b) whether Government are aware 
that even drivers of over J 0-12 years 
experience with valid licences are being 
required to 80 in for Learners Licences; 
and 

(c) if so, what steps Oovernment 
propole to take to redress the arievan. 
ccs of such valid licence bolders? 

THE MINISTER OF 81 A TE OF 
THE MINISTRY OF SHIPPJNG AND 
TRANSPORT (SHRI Z.R .. ANSARI): 
(a) The Motor Vehicles Act was amend· 
ed in 1982 whereby a special provi. 
sion made in Section 11 of the M. V. 
Aot 1939, makes it mandatory to have 
the photographs of drivers affixed on 
all Dew licences a~ well as licences 
issued prior to tbe amendment within 
a stipulatod period. 

(b) and (c): Licences-holders who 
have not got the photographs affiled 
on driviDI licences durios the stipulated 
period cease to hold a valid driving 
licence. 

However, in such cases, the DeJhi 
Administration is condoning the period 
of 60 days of learners licence prescribed 
under Rule 2.14 of Delhi Motor Vehi" 
des Rules and issuing fresb licences on 
completioo of formalities laid down 
under Section 7 of the Motor Vehicle 
Act. 

Trains Hauled by Electric Engines 

662. SHRI LAKSHMAN 
MALLICK : WiJt the Minister of 
RAILWAYS be pJeased to state tbe 
details regarding the trains being hauled 
by electric engines in tbe country at 
present ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): Average 
number of mail, express aDd other 
passenger traiDs hauled by eJectric 
locomotives per day on different Rail
ways is as under:-

Central 84.S* 

Eastern 117.0 

Nortbero 103.4* 

Southern DO 48.0 

MO 44.3* 

Soutb Eastern 92.7* 

Scuth Central 37.3* 

Western 54.0 

*Tbe number of traiDs is not whole 
on account of averaging of the trains 
lome of which do not rUD daily. 

The number of goods trains run by 
different types of tractions is maintained 
section-wise on each Division. Cumu· 
lative sum of tbo trains raa in each 
aoclioo will, therefore, SiVD a di.tortccl 


